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[Shri T. Rathinavel]
Sir, the Tamil Nadu Government needs huge funds for implementing these

schemes. In view of this situation, I request the Centre to bear, at least, 30 per cent of

the cost of these proposed projects.

Demand to formulate a plan for development of Khambhat

city in Gujarat as a port city

51 o1t Rig asifedn (oRT): AEied, [oRI o 1 [ T 318) Ire i rd
A GGTE & W 7 OISR o7 | S 99 39 96T 9 99 & AT 84 91 9 RN
BldT o1 | sfderd g9 91 @1 |l & b o9 i &Y |1 g9t oo Haar a1 off, ai g
GRS Bl SUANT Tt T=r 21 &) Seent 77 ot PRt & forg @ & a9 wea T o1
STETS1 Hol 2 | 33191 I8 T BT © o6 S R0 337 IER B AR 21w 954 8 |
ol gee off | g3t wrew # ue #7271t gud) @ Sorwe ! aw # vdai 9 gt anfe g5 am
o], et wwg 7 fhr 9 & erur §R-HR Tt B sRIad Sar sidr 9 1240,
ey g1 U HG T 81 T 311X §G3TE BT 1 696 61 T | 39 SG¥TS & 16 81 Wi
3 314l ST He ORI 3 HRTE ST Tl 1 U R I IR R 9 A1 & {7 bt
&1 T B USdl 8, 9% 91 B 1 2 Sy, el €1 i & arl & fau -y e
e it uRw Bl S| R e 9 Al gt w) g oiR /el a8 & 9 99 #g7 H g
ATt 17 TS ST, 1 W7 918Y &l SI9RT 9639Te & Wy ¥ ey fom o Taar g |
BIRT: TIRT STETOR T A2 Sff 3 fareiy &g 31 3R & fop =1 WHT 28X &1 7: 9ax1s
b 4 4 (e e b [org A1 a1 @1 HuT by difch Hez YOI B SITdll bl s
o1 et | |

Demand to take effective measures for strict compliance of

rules under the Contract Labour Act

SHRI HUSAIN DALWAI (Maharashtra): There are an estimated 18 lakhs 44
thousand contract workers working in various Central Government Departments and
public sector undertakings all over the country. HEstimates of such workers working in
similar organizations run by State Governments are not readily available. However,
both the Central and State Governments are resorting to the practice of appointment of
workers both male and female on contract basis on large scale. The Central
Government has received complaints regarding non-compliance of various provisions

of the law which includes wages and social security benefits.

The salary or wages, holidays, hours of work and other fringe benefits differ in
both regular as well as those appointed on contract basis for similar kind of works. Any

violation of rules framed under the Contract Labour Act 1s punishable.

However, in reality, the contract workers are being exploited today. They are not
treated properly. Instances have come to our notice and also in the press where the

workers engaged on contract basis are treated badly by their employers.
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It is high time that the Government constitued a regulatory authority to work as a
watchdog to ensure proper implementation of the orders issued under the Contract
Labour Act and rules framed thereunder. [ urge upon the Government to ensure proper
working conditions for contract worker and strict action against those employers who

violate this law and rles framed thereunder.

MR. DEPUTY CHAIRMAN: Mr. Shantaram Naik, you can ...{Interruptions)...

No; no. There 1s no exemption for you.

MR. SHANTARAM NAIK: Sir, | want to be given the same opportunity, as has

been given to the other hon. Member. ... (Interruptions)...

MR. DEPUTY CHAIRMAN: No, no. You can mention your subject and lay it.
... (Interruptions)...

MR. SHANTARAM NAIK: Sir, I am not reading the full text. I will take just one

minute. ... (Inlerruptions)...
MR. DEPUTY CHAIRMAN: No; no. ... (fnterruptions)... Okay. Just one minute.

MR. SHANTARAM NAIK: Sir, there 1s a village, known as Mayem, in Goa. The
Portuguese Governm,ent is claiming that they have got a right to the land in the village
by virtue of an Agreement, signed by the Government of India in 1975. This 1s illegal
because the Vidhan Sabha of Goa has passed a Bill to give that land to the people of
Mayem.

MR. DEPUTY CHAIRMAN: Okay. Now, you lay your Special Mention.

Demand to remove hurdles put by the Portuguese Government in
the passage of Goa (Abolition of Proprietorships, Titles and
Grants of Lands) Bill, 2014

MR. SHANTARAM NAIK (Goa): Sir, India 1s a sovereign country and territories
of Goa are an integral part of the country and obviously of the State of Goa.

Villagers of Mayem have rightly contested the right of Portuguese Government,
which has objected to the Goa Assembly passing the Goa (Abolition of
Proprietorships, Titles and Grants of Lands) Bill, 2014, which was passed during the
last Budget Session.

Extension of tenancy and Mundcar legislations earlier to the holders of land in
Mavem village in North Goa district during Congress regime had also given people of

Mayem a substantial relief after a number of years of uncertainty.

Goa Assembly has all the the powers to legislate in the matter of land which

forms part of the State and it is undiplomatic on the part of Portuguese Government to



